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Harishchandr a Lada k u Thange Appellant (s)
VER SUS
State of Mahar a s htr a Respondent (s)

Date:30/08/2007 This Petition was called on for judgment today.

For Appellant (s) Mr. D.N. Goburdhan,Adv.
For Respondent(s) Mr. Ravindr a Kesh avr ao Adsure,Adv.
Hon’ble  Dr. Justice Arijit P asayat pronounced

Judgment of the Bench comprising His Lordship and Hon’ble
Mr. Justice P.P.Naolekar.

The appeal is allowed in terms ofthe sig

ned
judgment. The accused- appellant is acquitted of the charges.
The bail bonds executed to release him on bail sta
nd
discharged.
(Ganga Tha kur) (Madhu Saxena)
P S to Registra r Court Master

Signed Reportable judgment is placed on the file.



